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So far as private employment is concerned,
it cannot be under the scope of this except
transfer, promotion and equal remuneration.
During transfer if a man is entitled to various
financial and other benefits and the same are
denied to a women worker, that comes within
the scop. of this Act. But to keep husband and
wife together, that cannot be enforced under
this law even in private employment.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The question is

"That the Bill be passe

The motion was adopted.

(I) STATUTORY RESOLUTION SEEK
ING DISAPPROVAL OF THE CONSTI-

TUTION (SCHEDULED  TRIBES)
ORDER (AMENDMENT) ORDINANCE,
1987

(1) THE CONSTITUTION (SCHEDU-
LED TRIBES) ORDER
(AMEND. MENT) BILL, 1987
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THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJ-

ENDRA KUMARI BAJPAI): Sir, | beg to
move:
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"That the Bill to provide for the in-
clusion of ceriain tribes in the list of
Scheduled Tribes specified in relation to
the State of Meghalaya, as passed by the
Lok Sabha, be taken into consideration."”

Sir, just now, while moving his motion,
Shri Mahajan stated that only because of
some pressure or some interest, the Gov-
ernment has brought forth this Bill. It is not
correct. The tribal communities of Boro
Kacharis, Koch, Raba or Rava in the State of
Meghalaya were not included in the Schedule
to the Constitution (Scheduled Tribes) Order,
1950 and, accordingly, these tribal
communities did not derive the benefits of
various safeguards provided for them in the
Constitution, including Ihe reservation of
seats for them in the Legislative Assembly of
the State. Then the State Government of
Meghalaya had recommended the inclusion
of these communities in the list of Scheduled
Tribes for the State.

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh): What is 'the date" When did
they ask?

DR. RAJENDRA KUMARI BAJPAY
Sometime back. T think, one or one and a
half years back. | cannot say the exact date.
But it was continuing; they were asking for
this.

The proposal of the State Government was
examined and it was found that aft these three
communities fulfil the criteria followed for
the inclusion of any tribal community in the
list of Scheduled Tribes. These criteria are
the indication of primitive traits, distinctive
culture, geographical isolation, shyness of
contact with the community at large and
backwardness. This is in the Constitution.
While deciding about any tribe, these are the
criteria on which we decide. So, these tribes
fulfil all these criteria, That is why we have
included them.

In the last session, Parliament had enacted
the Constitution (Fifty-seventh) Amendment
Act, 1987 and the Representation of the
People (Second Amendment)
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Act, 1987, with a view to determining the
number of seats for Scheduled Tribes in the
Legislative Assemblies of the State of
Meghalaya and some other States in the norm-
eastern region. Elections to the State
Legislative Assembly of Meghalaya are due to
be held in time, before February 1988. In
order to enable the Election Commission to
take preparatory action for the determination
of the number of seats to be reserved for the
Scheduled Tribes for the conduct of elections
to the State Legislative Assembly, the
President Promulgated the Constitution
(Scheduled  Tribes) Order (Amendment)
Ordinance. 1987. This was the necessity. So,
we brought the Ordinance on the 19th of
September, 1987 for the inclusion of Boro,
Kacharis, Koch and Raba or Rava in the List
of Scheduled Castes in Meghalaya. Since both
the Houses of Parilament were not in session
at that time, the aforesaid circumstances
necessitated the promulgation of the Ordi-
nance by the President.

This measure was undertaken having regard
to the urgency of the matter as pointed out by
the Election Commission so that they can go
in for delimitation of the seats in the State of
Meghalaya as election is quite near in that
State. As | told the House, it may come any
time in February or like that. So, this was the
urgency why the Ordinance was promulgated.
As the Houses were not in session, the
Ordinance was promulgated. Now we are
meeting. The Lok Sabha has already passed it.
Now it has come before the Rajya Sabha.
After the hon. Members give their comments.
I will reply to them.

The questions were proposed.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The Statutory Reso-
lution and the Bill are now open for dis-
cussion. Mr. Mostafa Bin Quasem.

SHRI MOSTAFA BIN QUASEM (West
Bengal); Sir, | have no objection to the
Amendment Bill which seeks to provide for
the inclusion of the three communities of
Meghalaya, namely, Boro, Kacharis. Koch,
Raba or Rava, in the List of Scheduled Tribes
of that State. But | have serious objections to
the Govern-

[ 24 NOV. 1987]

(Amendt) Bill, 1987 254

ment's recourse to the promulgation of the
Ordinance. We have repeatedly said in this
House that we are opposed to the
Government's recourse to legislation through
an ordinance except in very, very
extraordinary and emergent circumstances or
situations. In spite of hearing the hon.
Minister, | fail to understand what the haste
involved was in promulgating the Ordinance
because the election to the State Assembly Of
Meghalaya is expected to be held in January
or February next year. The Government could
very well nave come with this piece of
legislation as it has come now in the Winter
Session of Parliament.

So, this raises a doubt about the timing of
the promulgation of the Ordinance. One may
think that the timing of the promulgation of
the Ordinance was politically motivated to
influence the voters of Nagaland where the
election at that point of time was round the
corner.

SHRI DHARANIDHAR BASUMATARI
(Assam): It was done long before.

SHRI MOSTAFA BIN QUASEM: No. The
Ordinance was promulgated only on the 19th
of September, 1987, 1 would like to remind the
hon. Member. There might have been some
justification for promulgating the
Representation  of People (Second
Amendment) Ordinance because the Nagaland
election was in the offing. | am against
promulgation of an ordinance. But one might
see some justification 'n that Ordinance. But.
here, in this case the Meghalaya election is
not immediate. The Government could
have very well come with this piece of
legislation instead of getting that Ordinance
promulgated by the President. It was, to
my understanding, politically motivated, the
time was politically motivated to influence the
voters in Nagaland.

Sir, I would like to refer to only two things
in this connection. These three communities
are being included in the List of Scheduled
Tribes of Meghalaya. All right. But, there are
many other communities in many other
States of our country, which are in the
waiting list. They have
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been demanding recogition in the list of
scheduled Tribes. They do fulfil conditions
necessary for a community to find a place in
the list. And what is more, some State
Governments have see recommendations to
the Central Government, but they have been
pending with them for a long period of time.
I would request the hon. Minister not to
resort to such piecemeal decisions. Instead
the Government should, as soon as possible,
make a comprehensive review of such
demands from diffe-rent communities and
from different States and come out with an
up-to-date list of Scheduled Castes and
Scheduled Tribes in the country.

Secondly, there is an anomaly w,hich I
should point out. A particular community is
recognised as a Scheduled Tribe in a
particular State while in another State it is not
recognised to be so. We all know there is
movement and migration of tribal people
from one State to another. Article 19 of the
Constiution provides every citizen of our
country free movement and freedom to settle
in any part of the country, subject, of course,
to certain conditions. Now, when some
people of a particular community move or
migrate from one State to another, even
though they are recognised as Scheduled
Tribe in their own State, they are not
recognised to be so in the other State because
there that Community is not in the Scheduled
Tribes list. In such cases these people are
denied all the benefits which are due to them
under the Constitution. This anomaly needs
immediate removal.

With this | once again support the Bill.
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In the High Court of Punjab and Haryana
a1 Chandigarh, Civil Writ Petition Suit
No, 132 of [957.

"In fact, they should have been included
in the list of Scheduled Tribes and the
Government of India may consider the
deletion from the list of Scheduled Castes
and they may be included in the list of
Scheduled Tribes. With these
observations, this petition is disposed of
with cost to be paid by the Government of
India. Counsel fee Rs. 500."

[The Vice-Chairman (Shri
Bin Quasem) in the Chair]
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"The comments from some of the State
Governments are still awaited and they are
being regularly reminded. Further any
amendment of existing list of
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Scheduled Castes and Scheduled Tribes
can be done only through an Act of
Parliament in view of the article 341 (2)
and 342 (2) of the Constitution."
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SHRI VALAMPURI  JOHN  (Tamil
Nadu): Mr. Vice-Chairman, Sir, this present
amendment Bill, which seeks to include
specifically only three communities to the
already provided tribal list in the State of
Meghalaya is a welcome one. However,
aspersions are cast on the intentions of this
Government to have included these three
particular communities with elections in mind.
I do not cast any kind of aspersions for the
simple reason that if these communities
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are helped, these communities which have not
been helped since independence, if they are
helped in a positive way, even if it is a time of
election with ulterior motive of winning the
election, still. 1 would support this. | would
stand by the side of the Government. And if
by the process of election, more and more
deserving communities are included in the list
of Scheduled Castes and Scheduled Tribes, |
would only say assertively that we would like
to have more elections even if it comes every
month, every week and | would welcome it. |
will not go into the various aspects of its
technicalities, whether this Government does
it for the purpose of election or for some other
purpose. Even if it is done for the purpose of
election, I welcome it and if every week,
election comes and more and more deserving
communities are added to the list, | would be
welcoming it because it is their urgent need.
In the Lok Sabha, the hon. Minister, while
replying to the debate said, at least for the last
20 years, there has been a persistent demand
from different sections of society that more
and more deserving communities have to be
added in this list of Scheduled Castes and
Scheduled Tribes. It is not even 20 years or
30 vyears. From the very dawn of
independence, even when the debate was
going on in the Constituent Assembly, there
had been a consistent demand that deserving
communities have to be included. | would like
to tell you. as she has said it at very many
places, this discussion on a particular Bill
gives a very ample opportunity to air my
views. What happens here is that there has
been a consistent demand from the dawn of
independence that Christians of scheduled
Caste origin, have to be treated at par with
their counterparts in Hinduism as well as
Sikhism. This has been their demand and of
late, what T find is that in different States,
there is a lot of simmering, a lot of marches
and prestations and | find, a lot of public
opinion has been mobilised towards this kind
of a thing and the hon. Minister is not here at
the moment but | would like to inform tho
House that the hon. Minister
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declaration of the Presidential Order.
That is not there in the Presidential Order
of 1950. The 1950 Presidential Order
envisages the inclusion of Scheduled
Castes and Scheduled Tribes, for the
benefits, only from the Hindu fold as
well as Sikh fold and not from the
Christian. But while the Minister says
that the Presidential Order of 1950 does
not envisage Christians of Scheduled
Caste origin, | would like to ask her
what is the kind of sacrosanct element
in the Presidential Order? The Consti
tution is very clear. It is absolutely
very clear. The Parliament is supreme
and the Presidential Order cannot have
any kind of overriding power over the
decision of the Parliament. Article 342
of the Constitution very clearly says, the
President may with respect to my State
or a Union Territory and where it is a
State, after consultation with the Govem-
ment thereof, by public notification spe
cify the tribes or tribal communities or
a part ora group  within tribes
Or- tribal communities which shall for the
purpose of this Constitution be deemed to be
Scheduled Tribes in relation to that State or a
Union Territory as the case may be but part
(b) says, "Parliament, may by law, include in
or exciude from the list of Scheduled Tribes
specified in notification issued under Article
any tribe or tribal community or part of or
group within any tribe or tribal community,
but save as aforesaid a notification issued
under the said clause shall not be varied by
any subsequent notification.” when this is the
case, she cannot take shelter under the
Presidential Order of Presidential Declaration
of 1950 and say that the Presidential Order
has not envisaged this. If the Presidential
Order has not envisaged this, from 1950 to
1987. ler the hist 37 years, we have been
inflicting an incalculable injury on a
particular community. As this Government is
estranging religious minorities, now it has
started  estranging  another  religious
community. a minority community, that :s
Christians. We speak of secularism. After all,
what is secularism? if has been defined, ex-
plained in this way: "The Government will
not identify itself with any particular religion."
In this particular case, the Government has
identified itself with the Scheduled  Castes
and Scheduled Tribes
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in the Hindu fold as well as the Sikh fold.
When it has identified itself very strongiy with
these two particular ~ communities, under the
1950 Presidential Order, it has estranged
another community. Here, there is a clear
identification with two communities,
maybe, for different reasons. Whatever the
reasons may be, the Christian  Scheduled
Castes and Scheduled Tribes have been
estranged. They have been inflicted with
this kind of an incalculable injury. What
happens here is a clear case of discrimination.
An S.C. or S.T. person who belonged to the
Hindu fold was converted or his parents  had
been converted. His conversion  might be
for different reasons. Earlier, 400 or 500
years back, in the British Regime, those
people had been converted out of
compulsion or for economic reasons. And
today, one is a Christian not because of any
enlightenment, not because of any opportunity
to compare the tenets of his religion with
those of some other  religion. He has no
opportunity to  compare the fundamentals,

basics, of his religion with those of
some other religion. He is a Christian
because he is born as a Christian; his
father is a Christian; his parents are
Christians; his ancestors were Christians.

Now what happens here? Just because of
a simple folly of parents belonging to a parti-
cular religion, this community is discri-
minated against. ~ This is a clear case of gross
violation of the provision of the
Constitution. Where is equality? If
even  equality s implemented  with
specific clauses of reservation, it is  gross
injustice.  If a person of Scheduled Caste or
Scheduled Tribe origin finds himself in the
Hindu fold, he is eligible lor all  the benefits;
but if he finds himself in the fold of
Christianity, he is not eligible for them.
Here, the point is, if you have any
qualification to call somebody an S.C. or S.T,,
he has the same qualification because the
same sufferance is there in the Christian
community also. |  will tell you this, for
example. When you speak of
untouchability in the Hindu fold, two people
are alive and there is untouchability when
they are alive.  But when they are dead, they
are laid side by side. But in Christianity,
with condemnation | say, there is
untouchability not  only
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among living persons but also among the
dead. There have been common cemeteries
wherein upper caste corpses and lower
caste corpses are buried at different places.
Untouchability has been practised to this
kind of a menial level. No one can
say there is no untouchability ~ among
Christians. If a person of a Scheduled
Caste or Scheduled Tribe is in the Hindu
or the Sikh fold, he is privileged entitled
to receive al] the concessions possible.
On the other hand, if be comes to Chris
tianity on conversion or belongs to it
on the fact of his parents being Chris
tians, he is denied the concessions. If this
is not injustice to a community, what else

is? For the last forty years, the  com- o
munity has been fighting. The  Chris
tians in Churches wear the Cross sign.

Because they wore it once, all along they
have been condemned to bear the Cross.
How long can this be tolerated by a com
munity?  Time and again  delegations
come. Time and again, priests, bishops
and many others come. Coming to  the
streets they have been fighting. But noth
ing has been done. My simple question
is  Why the Scheduled Castes and Sche
duled Tribes in the Hindu and the Sikh,
folds are treated this way? Why should
this kind of a gross discrimination violat
ing the very provision of your Constitu
tion—equality—be done? By conversion
into or by belonging to the Christian re
ligion, a person's economic lot has not
been improved. His backwardness re
mains the same. Educationally, econo
mically and socially he is backward. Un
touchability is practised. Having known
that untouchability still prevails, how are
you allowing it? Why have you not eleva
ted their position? So, the Minister
cannot say that the Presidential Order has
not envisaged this. The Presidential Or
der is not sacrosanct. It is not a Holy

Quran. It is not a Holy Bible. Parlia
ment is supreme. The Minister should
make a categoricsl statement that the
Presidential Order  would be suitably
amended. Parliament has got the para
mount authority, the supreme authority,
to do it. | would again say most of the

communities which satisfy all the require
ments of Scheduled Castes and scheduled

Tribes are still found in Backward Classes.
While replying to the debate  she
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says, the Constitution envisages in its pro-
visions that these Scheduled Castes and
Scheduled Tribes lists have to be made,
have to be formulated, in relation to  the
States. I do agree. | do no': disagree
with you.  The lists have co be drawn in
relation to the States. ~ But what happens is
a particular communtty with a similar
social background in the State of Tamil
Nadu is treated in one way and the same
community with just the same social
background in the Union Territory of
Delhi is treated in a different way. Equals
have been treated unequally. They arc
treated in different ways in  different
States. This is my complaint. For
example, fishermen.  Most of their segments
in the case of the Union Territory of Delhi are
considered to be Scheduled Castes, but in
Tamil Nadu they are in a worst situation, they
are not treated as Scheduled Castes but
they are treated only as Backward
Classes. What an awkward situation!
What | would like to point out is in India
the same community with the same or similar
social background is treated so differently
in different localities, in different provinces.
in different States. Tn Tamil Nadu
these fishermen are very small in number—
this particular ~ fisherman's ~ community.
Our coastal fishermen, if yon make a
study, are the worst affected. Even a
landless agricultural labourer is better off in
the sense he has a landlord and if he  has
to settle scores with his landlord, he sot the
bargaining power. When  the question
of harvest comes, he can go and sav. "J will
not come for the harvest." However
suppressed, however oppressed, he may be.
has got that bargaining power in  his hand.
But what about a fisherman?  What can
he do?  He does not have a landlord on the
sea-coast. He does rot have any bargaining
power. With whom can he settle scores?
Elements are his only masters.  He has no
avocation, no profession, where he can think
of a master. Tn Tamil Nadu they are
treated as Backward Classes whereas in
Delhi they are treated as Scheduled Tribes.
The Minister's contention in the Tok
Sabha was (hut the lists have to be prepared
in relation to the States. That is true. But
people who are living in a worse situation
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in Tamil Nadu are placed in Backward
Classes while, though comparatively they are
not so worse off in Delhi, they are placed in
Scheduled Tribes in Delhi, In Tamil Nadu
there is, for example. a community called
Narikkuravar. They are found in Backward
Classes there. Any sociolngist, if he does
some kind of a research work, will have a
hearty laugh at the Government that in Tamil
Nadu Narikkuravar finds a place in
Backward Classes. The people of this
community have no permanent place of
settlement. they have no permanent home.
They do not even know exactly that they arc
in Backward Classes. This is the inequality
that T wanted to point out. Therefore, these
lists have to be changed. You must have an
open mind for the just and fair demand of
Christians. they must be given their due
place. You have estranged so many
communities  Definitely now you are
estranging another community.

SHRI DHARANIDHAR BASUMA
TARI (Assam): | heartily welcome the
amendment brought by the Welfare Minis
ter, Dr. Mrs, Bajpai. This kind of an
amendment should have been brought for
ward long before. The honourable friend
who preceded me. was quite correct. He
spoke with emotion. | know very well
the history of reservation for Scheduled
Castes and Scheduled Tribes. When th*
question of reservation for Scheduled
Castes and Scheduled Tribes came wup
for discussion in the Constituent Assem
bly, most of the Constitution-makers bar
ring three or four of them—Nehru, Go
bind Ballabh Pant, Sardar Patel and one
or two others—opposed it.Mahatma
Gandhi did two things which we cannot
forget. One was groupism was dropped only
because of Mahatma Gandhi and second was
this reservation; this was carried only
because of Mahatma Gandhi'. Barring three
or four that T have named above, reservation
was not supported by most of the members
there. Sardar Patel asked me whether T
would go to Bapuji and Nehru had also
asked the to go Bapuji. Mrs. Uma Nehru also
asked rne to go to Bapuji in the Bhangi
Colony, and | went to Mahatma Gandhi gave
a small chit in which it was written;
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Unless a provision for the reservation of
Scheduled Castes and Tribes is conceded. 1
shall go on fast.".  He wrote to the leaders of
our country  about the groupism, also
through some leader of Assam  from
Nowakhali where he said that he would not
allow his people to be drowned in the river
Brahmaputra accepting groupism in Assam.
| would not like to tell who was the man
who wrote and who suggested to the British
Government to have groupism. The
Britishers did not want India to flourish and
wanted to develop groupism in India so thai
would fight one another  for al! times lo
come. Now, | would request you to go
through the Dhabar Bhai Commission Report
wherein it has been elaborately mentioned
as to which are the communities which are
to be taken as Scheduled Castes and which
are the communities which are not to be
taken as such, But that is not being followed.
Now. the Constitutional  irregularity
stands in the way. That is  number
one. Then some castes in the Hindu
community— | do not want to use the word
"caste"—; have got reservation in their
minds. Now. coming to what the previous
speaker who preceded me has said, |1 would
like  tol out that there is the Sixth Schedule
in the Constitution only in Assam. What
for? What happened in the case of  the Sixth
Schedule areas? People in one area
could not move into another Hill area and
people in the hill areas were not allowed to go
into the plains nor the plains people could
go to the other bill areas.  They were
in difficulties So, Shri Gopinath Bardolai
wanted this to be set right.  He wanted the
Sixth Sehedule areas to cover more areas in
Assam which were excluded areas including

the NEFA, now Arunachal  Pradesh
From the beginning, | have been
wanting  a comprehensive Bill to he brought

forward. Here I  would like to say that the
previous speaker—he is not here now: he has
gone ont—was right. ~ We should not do
anything on convenience of the movement and
should not do anything with a vested interest.
Now, Mr Gomango comes from a particular
area called first scheduled area which has no
meaning at all. The advisory bodies
cannot protect the interests
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of all the Scheduled Tribes there. The
first Schedule  Area other than Assam
should be made sixth Scheduled  Area.
Mrs Gandhi understood this. Mrs Gandhi
once said in the Lok Sabha that Tripur;, was
a tribal State and had to face influx of
oilier people from outside. She
promulgated  sixth Schedule over there
and Tripura is now having sixth Schedule
area. 1 request the Government not to
reject our demands, but to have an open
mind.  Mahatma Gandhi wanted to develop
Scheduled Castes/Scheduled — Tribes. What
he wanted was a provision to bring he
Scheduled Castes and the Scheduled
Tribes on par with the other advanced
communities in India and unless that s
clone, freedom has no meaning lor these
people. Now, what is the position today,
forty years after the Britishers left India? Su-
you know it very well because youare a
knowledgeable person.  They left with a
three per cent literacy in Indiaanda nil per
capita income! Now, after forty years of
our Independence the Percentage of literate
people among the tribals ana Scheduled
Castes people who can read and write, s
only 14.8 per cent. This is the position
today. Of course, there may be some
BAs, MAs some Ph.Ds., even here and
there. But the percentage of literacy is only
14.8  This is the development with regard to
the Scheduled Castes and Scheduled Tribes!
But many people wanted to question this and
ite asked: "Why should there be reservation
now after 40 years of Independence?" Mrs.
Gandhi constituted a parliamentary committee
on the Welfare of Scheduled Castes and Sche-
duled Tribes. Everything was discussed
there. There should be one in every ap-
pointing authority  from the Scheduled
Castes and the Scheduled Tribes. To start with
the  appointing authority from  the
Scheduled Castes and the  Scheduled
Tribes. To start with, she  ap-
pointed two persons in the Union Public-
Service Commission. Dr Sahay was a
Scheduled Caste and later he became the
Chairman.  Another Scheduled Tribe be-
came a Member. She was very sincere.
She was very considerate. Now what is the
development of the Scheduled Castesand the
Scheduled Tribes? They are not progressing
because the people who are administering the
country the
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people who are at the helm of affairs, are not
sincere. | am saying this with a heavy heart
because | have seen the condition of these
people still now. So, 1 would request Honble
Minister not to bring piecemeal Bills. They
should bring a Bill which covers all the
problems of Tribals and Scheduled Castes.

Now | come to Assam. Assam is a State
divided into so many small States. There are
tribals from Bihar, UP and even from South
India. But they are not taken as Scheduled
Castes or Scheduled Tribes. The moment they
cross the border of one State, they cease to be
tribals. | took up this matter with the Home
Ministry. They are all settled in Assam. For a
long time in tea gardens, comprising of 50
lakhs. Those who are tribals in other areas are
there. If you don't consider them a Scheduled
Tribes, it will become another Jaffna. Now
Tamil people are fighting in Jaffna. They were
recruited by the Britishers. Now they have
been neglected by the local Government There
is a hue and cry. There is bloodshed. The same
thing will happen in Assam if you don't
consider their cases. | know the mind of the
people over there. | also know the mind of the
leaders. | want the Government to bring them
into the mainstream of national life along with
other tribes We have no religion dogma. | can
marry a Muslim and | will not be ex-
communicated. We have no religion fa-natism.
We hav the religion of God only. | am very
grateful to the Government of Meghalaya that
they have recommended three communities.
Rajbansi in West Bengal is the same as Bodos
in Assam. Assam is full of different
communities. Dr. (Mrs.) Rajendra Kumari
Bajpaiji has come and she is taking interest in
Tribals and Scheduled Castes | want her to
take interest in what | said and implement it.
Otherwise, there will be a war after some time.
And | also request Mr. Gomango. He comes
from the Fifth Schedule area. Fifth Schedule
has no meaning at all. This is just a bluff to the
Tribals. The Governor has no power. That has
been proved. Nor the Executive Member can
do anything. This is only abluff. This
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bluff should be removed by declaring Sixth
Schedule in all the 5th Schedule areas other
than Assam. There is no Fifth Schedule area in
Assam. They have now Statehood there. So, |
request our Deputy Minister, Mr. Gomango, to
take up this matter seriously with the
Department. | must say there from my own
experience. | was the founder Chairman of the
Parliamentary Committee on Welfare of
Scheduled Castes and Scheduled Tribes
appointed by Mrs. Indira Gandhi to see to the
development of the Scheduled Castes and
Scheduled Tribes. Mr. Vice-Chairman, Sir, re-
servation is there for promotion too. In
promotion generally you had to bring the
recommendation from the higher officials And
where are the high official. among the
Scheduled Castes and Schedued Tribes? So,
Mrs. Gandhi removed this condition. How did
it happen? There was one gentleman, a direct
IAS officer. He was not promoted. Who was
more than 12 years in the same position. He
was a direct recruit. He was found by me. He
remained as a small officer for 12 years and
there was no promotion. Then T took up the
matter with Mrs Gandhi. Mrs. Gandhi at once
asked me, "what do you want me to do?" 1
said that there should be a provision for
promotion also. She agreed and accepted the
reservation in promotion. This matter was
challenged in the High Court and Supreme
Court and it had been turned down. He was
promoted within short time. As it has been
made an executive power. Therefore, Sir, in
many places, my favourie word which | used
to say to remove the mental reservation of the
bureaucrats. Bureaucrats have got some mental
reservation. They say that the SCs and the STs
have been brought up now and they do no'
need any reservation. What is the percentage
of representation of these people? What is the
economic condition of these Tribals and
Scheduled Castes? Don't judge a Tribal by
seeing Mr. Gomango. Don't judge a Scheduled
Caste by seeing Mr. Hanumanthappa. Mr.
Hanumanthappa is a very knowledgeable
person Don't judge them like that. The
Scheduled Castes and the Scheduled Tribes are
still in a dilapidated condition. You have to
bring a comprehensive Bill to remove all these
disparities. You should not leave any room for
quarrel or any room  for criticism.  Our
friend, Mr.
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Mahajan, has rightly said that instead of a
piecemeal legislation, you bring in a
comprehensive legislation. My friend over
there—I do not know his name—spoke. The
way he spoke, | think he belongs to the
Scheduled Casio. He spoke well. He must
understand our hearl. | speak what | feel. | feel
that unless these communities are brought to
the sam level as the oher advanced
communities, the country cannot be
developed. This is what | feel. And you said
about religion. For a Scheduled Tribe, the
religion cannot stand. For your information, it
is only for the Scheduled Castes the religion
stands. The moment a Scheduled Caste is
converted into another religion, he ceases to
be a Sche-du'ied Caste. In regard to a Tribal,
wherever they go whatever religion they
adopt, they cannot be barred from the
Scheduled Tribe and they will have
reservation. There-lore. ] request Dr.
Bajpaiji—1 respect her as my own sister, as
an younger sister and not an elder sister—that
she should look into what 1 said- It is
important and she should bring the matter to
the notice of the Prime Minister. If you want
me to take up the matter, 1 will take up the
matter with the Prime Minister. | met him
only yesterday morning. | did not say about all
this because the Bill is coming and | do not
know what Bill would bo there. So, | feel it
will be a beginning for the other areas

So, Sir, with these words, with al feel-inu
of agony, | take my seat. Sir, | forgot to
mention one important point. There are a
number of tribes in our tribal area. One of
them is Garos who arc at the village Cohan
Kona in Kamrup Distt. About five lakhs of
them are in the plains area in my district
Kamrup and the Government has not taken
care of them. | would request the Government
that they may also be included in the list of
tribals in Assam. This is very important.
Thank you.

SHRI PUTTAPAGA RADHAKRISHNA
(Andhra Pradesh): Mr, Vice-Chairman, Sir,
we have completed 40 years of our
Independence and we have also completed
nearly 38 years of our Constitution. Reser-
vations have been in force for the last 38
years in this country. At this stage the
Government is coming forward with some
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proposals to include some new communities
in the ist of Scheduled Tribes. It is a very
fujiny thing. The reservations are provided in
th Constitution. Now there ehas been a debate
going on in the country as to how long these
reservations will continue and whe;her these
reservations are to be continued or
discontinued. On the other hand, there is also
an argument that reservations are not being
properly implemented. At this stage the
Government is coming forward with the
proposal to include three more tribes in the list
of Scheduled Tribes. | have no objection to
including Boro, Kacharis, Koch and Raba,
Rava in the list of Scheduled Tribes. But, as a
matter of principle there should be some
general norms, uniform norms, for the entire
country. Since elections are in the offing in
Meghalaya, they want the vo;es of these three
communities since they are in a large number
there and that is why they are going to include
these three communities also in the list- That
shows that tomorrow if somewhere some elec-
tions are going to be held, they would include
some other communities in the lists of
Scheduled Tribes to get their "votes. This
should not be the way of including; these
communities.

The other speakers hav also mentioned that
there should be a comprehensive discussion
and that the Government should bring forward
a comprehensive Bill for the revision of these
lisls. They cannot go ahead with the policy of
inclusion of communities on a piecemeal
basis.

Sir, on this occasion, | would like to
mention two or three important points. Sir,
since the Scheduled Caste people and the
Scheduled Tribes people cannot compete with
other communities, or people belonging to
other communities, reservations are provided
in the Constitution. If they go on including the
names of communities in the lists again, the
Scheduled Caste people and the Scheduled
Tribe people wil! be suppressed. They cannot
compete with the people who are newly
included in the list of Scheduled Castes or
Scheduled Tribes. That is why | say that
inclusion should not be made on political
considerations and it should be! based on
certain principles, certain criteria. There
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should be some norms, some criteria to
include these castes either in the list of
Scheduled Castes or Scheduled Tribes

Mr  Vice-Chairman Sir, the lime has come
when there should be a thorough debate on
the entire reservation policy itself.  Article
334 of the Constitution provides for
discontinuance of the reservations after 40
years.  Forty years means, only just two more
years are left for completing 40 years. In
the life of a nation, in  the history of a
nation, 40 years is nothing. Sir, these
Scheduled  Castes and Scheduled Tribes
people have been suppressed for thousands
of years and their grievances cannot be
redressed within  a period of 40 years or
50 years or 60 years. [ think the reservations
must be at least for 100 years. In the course
of a national debate it can be decided as to how
long these  reservations are to continue.
This is an important aspect.  Apart from that
there are statutory reservations for scheduled
Castes and Scheduled Tribes.

Article 46 provides for promotion of
educational and economic interests of the
Scheduled Castes and Scheduled Tribes and
other weaker sections. Under the wording of
other weaker sections, some State Gov-
ernments have provided reservations to
backward classes. They are unable to
withstand the legal test. In my own Slate. 42
per cent of reservations were created for the
backward classes recently but it could not
stand the test of the court and it was struck
down. That is why, there should be a principle
as to who are the classes to be made eligible
for reservations. There should be a statutory
reservation for the backward classes also in
the Constitution. As no specific provision for
backward classes exists in the Constitution,
no statutory provision has been made for
them even though economically they are
backward.

In my own State of Andhra Pradesh, there
are some backward classes like Raja-ka and
Basta. They are demanding inclusion in
Scheduled Castes. As a matter of fact, they
have no basis for this claim because they are
not untouchables and they do not fulfil the
conditions required
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for inclusion in the Scheduled Castes. 1 am
informed that the Government is actively
considering the proposal for inclusion of these
castes in the Scheduled Castes which would
very much harm the interests of the present
Scheduled Castes if they are included. So,
all these important issues are before us.
Who are the castes to be included into
Scheduled Castes or the Scheduled Tribes
and whether there should be a reservation
for  backward classes and how far such
reservations are to be continued, are the
important issues. That is why 1 appeal to the
Government, through  this august House,
that there should be a round-table conference
consisting of the representatives of the Gov-
ernment, all political parties and all com-
munities, for a thorough debate to solve all
these issues

With these observations | support tho Bill.

SHRI H. HANUMANTHAPPA (Kar-
nataka): | stand to support the Bill moved by
the hon. Minister. But there is one objection.
You also supported this amendment while
initiating the debate 'and your objection was
to the Ordinance promulgated on 19thi
September 1987. The (hon. Minister said that
since Meghalaya is going to the polls in early
1988, there is this necessity. You are well
aware that election processes require
minimum six months' time. If the elections
are to be held in February 1988, it is all the
more necessary that preliminary action had to
be taken from September itself. So, | think,
the Government is justified in bringing die
Ordinance and subsequently coming before
the House.

About the Bill now, we are also not equally
happy. As Mr. Valampuri John said, it is none
of our mistakes to have been born in this
community Had we known this fact, and if
birth would have been in our hands, certainly
We would not have opted to taka birth in this
community. This is an accident. | may now be
speaking here as a Member of Parliament but
I had no opportunity to enter a school when |
started my education. | was not even allowed
to enter the classroom. | was asked to stand
outin the
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sun or the rain, to take ray lessons. Would
anybody opt for this caste knowing what
its fate is going to be?

What is the background of these Sche-
dules? One is social discrimination. Itis
not the educational backwardness or the
economic backwardness ei' the social back-
wardness. Of course, all the Scheduled
Castes are educationally, economically and
socially backward. Added to this, there
was discrimination from the society.
We were not allowed to take water from the
common well, not allowed to go to the
temples, not even allowed to wear chap-
pals, not even allowed to wear a dhoti
below the knee. ~ We were not allowed to
cross the road. We were not entitled to walk
through the main road of the village. I have
no grouse against the weaker sections or the
backward classes getting the benefits.  But
the Scheduled Castes have suffered a lot
more than these backward classes. This is
the  discrimination.  In order to remove
this  discrimination, the process of
reservation had started on a bilateral
agreement under the Pune Pact, between Dr,
Ambedkar and Mahatma Gandhi. | do not
think it is a gift or a gratis. But
unfortunately, there is a competition now
from a number of people and from a number
of communities to be included in the list
of Scheduled Castes. Sir, the Scheduled
Castes are not againsl any economic help,
any educational  help or any assistance
from the Government being given to these
sections. But let there not be a competition
for inclusion in the list  of Scheduled

Castes. One cannot imagine the
sufferings undergone by the Scheduled
Castes; untouchability, stigma and
discrimination. I know what discri-

mination | suffered when 1 was not even
allowed to enter the classroom to pursue
my education. This is the first generation that
has started reading. Can it be compared
with the  generation for whom op-
portunities have been thrown wide open?
This is where | would request the hon.
House to draw a line, between discrimi-
nation and backwardness. We have no
objection. The Scheduled Castes are not
against economic help being extended to
the other sections. The poverty-alleviation
programmes are not limited only to the
Scheduled Castes. They are for every poor
man in the country.  While asking for ex-
pansion of the list, | would request the
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|[hon Members to bear this in mind. I would
request them to understand the background in
which the list has been prepared.

In regard to the Scheduled Tribes, because
of their nature, custom, practice and way of
their living, they have been listed as
Scheduled Tribes. We have no objection on
the inclusion.

Sir, when the hon Minister took over the
Ministry, she called a meeting of Members of
Parliament belonging to Scheduled Castes and
S:heduled Tribes, Two or three meetings were
held. The hon. Prime Minister was also present.
Various proposals and various suggestions
were put forward. This was one among them.
Revision of the list—addition or deletion—
was one among them. A number of these
proposals and suggestions are pending. | would
request the hon Minister to look ino them. At
that time when some Members eraised
objections saying that this was being done
better, this was being handled better, in trig
Home Ministry and that they did not have
confidence in 'a separate Ministry, L remember
what the hon Miniter said. This was to her cre-
dit. She said 'Forget the past; think of the
future'. She was very confident 'and said ‘These
are bygone days; we will take care of the
things now. 1 remember these words. | would
request her to take up these things one by one;
what she promised to the Members a: that
time. Of course, certain thing, have been done.
But a lot of proposals are still pending. | would
request her to look into them. While amending
the list, there are a lot of anomalies in the
Schedule. One community is included in the
Scheduled Caste in one State while it is not
included in the neighbouring State. So, as long
as | am in that State 1 am getting the benefits.
If I come to Delhi, | am deprived of it. My
caste is not changed. | do not become an upper
caste by changing my place or area or my
State. Why should that man suffer. The
suffering is there whether he is in Andhra,
Karnataka, Delhi or Tamil Nadu. So, these
anomalies should be removed. Th same applies
to the Scheduled Teribes also. The same
person of a particular tribe is included in the
Scheduled Tribes list but he
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does not get the benefit in other areas. The
same tribe is not included in other areas. So,
an overall view has to be taken and that has
to be updated

Then  there are certain  synonymous
names. Particularly, a request is pending
before the ~ Government from my State.
The same community is called fey different
names. If he gets a certificate with the same
wording or with the same spellings, he gets
the benefit.  If one letter is removed from
thal particular spelling, then be is
deprived of the benefits. Earlier there
had been a circular from the Home Ministry
on the synonymous names. That does not
even require a discussion in the Parliament.
A number of M.Ps have signed and sent
letters to the hon. Minister. We request you to
kindly look into that and see that the
synonymous names  are recognised for
the purpose of giving recognition as the
Scheduled Caste or  the Scheduled Tribe.
For instance, 'Naik is recognised bu!
'Nayak' is not recognised. Similarly, there
are many synonymous names, like Beda
Valmiki, Palegar In different areas they

are called by different names. Such
anomalies should be removed by
Government. On this subject no

discussion is required in the Parliament. |
request the hon. Minister to look into this.

There is one more serious question which the
Welfare Ministry has to look into, and that is
about the cases Of false certificates. As 1
have already said, there is a competition for
inclusion in the Scheduled Castes, at least for
getting benefits. There are officers in the IAS
cadre, in the IFS and IPS cadres who are
enjoying promotions and other benefits on
the basis of false certificates. They do not
call themselves Scheduled Castes today, but
they have produced false certificates and receiv-
ed benefits, denying the real Scheduled
Caste person those opportunities.  There
are various complaints in almost all the
undertakings, departments and banking in-
stitutions.  We are not against the benefits, but
the benefits should go to the genuine persons
and not to those who are cheats. Sir, it is
astonishing when they say even class IV
candidates are not available. That does not
require higher education. And if

that is the case, should we be complacent?
Even after 40 years of independence we are
not able to produce people to work as class IV
employees. The reservation figures do not
reach even 3 per cent, it is hardly one per cent.
There is already a counter movement, how
long? | have ‘already told you that this is a
bilateral agreement. It is an assurance given
for the discrimination su/fered for generations
anti still we are not able to fulfil 15 per cent.
Let that percentage be completed, then we can
think whether the reservation should be
continued or not,

Sir, as 1 said earlier, | am also not happy to
speak on the subject. When we rise to speak
on the subject it pinches us. | do not know
why we should be called scheduled caste or
untouchable. 1 never expected or wanted to be
an untouchable But | am forced to be an
untouchable for ne fault of mine. Had a
chance been given to me, | do not know what
easic | would have preferred, or in what caste
I would have taken my birth. For no fault of
us, we are called as such. Let not this
humiliation continue any longer. Thank you.
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[The Vic Chairman  (Shri H. Hanumanthappa) in
ti

SHRI JERLIE E. TARIANG (Megha-
laya): Mr. Vice-Chairman. Sir. r rise to
support the Amendment Bill.

I rom the opinions expressed by the hon.
Members from both the sides of the House, |
do not find anyone to be against the Bill at
all. I ike others, they only want that other
tribes and castes were to be included in the
list of Sc'neduled Castes and duled Tribes.

Sir. this Bill is only a ratification of the
Ordinance. ! think the Governmen) has
done it with great cate and consideration.
keeping in view the interest of each and
backward table in Meghalaya. These are the
poorest and the most backward tribes who
are localised in certain areas
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in Garo Hills. My friend Mr. Basumatari will
agree with me that unlike in Assam. Boro
Kaeharis are the very backward tribes in
Meghalaya. The people in the North-East,
especially in the Hill areas, are very
conservative. They would not like to easily
include othcrs into the List. In-faci, there is a
movement that certain tribes should be
excluded from the list of Scheduled Tribes.
For instance, if | as Khasi in Meghalaya go to
Nagaland, I cannot claim as a tribe, whereas a
man from Nagaland, if he comes to
Meghalaya, he is treated as a tribe. So is the
case in Mizoram. Other tribes come to my
State and they enjoy the rights in our Slate,
whereas our people cannot claim to be
Scheduled Tribes in any other State. Stiil, the
whole Meghalaya Assembly unanimously
passed a resolution in 1980 demanding that
these poor tribes localised in certain pockets
in Garo Hills should also he included in the
List of Scheduled Tribes Of Meghalaya.

Somebody has said that this Ordinance is
politically motivated. | say, yes. | fully agree
on this point. Had this ordinance not been
issued, these tribes would have been denied
to contest as Scheduled tribes as their seats
would not be reserved for Scheduled tribes
according to the Act passed recently by the
Parliament. They have to compete with other
advanced communities or the majority
communities like the Garos.

Another thing is that they are economic
cally far inferior to the main tribes of,
Meghalaya. | think we should thank the
Assembly of Meghalaya for talcing pains to
bring in a resolution recommending to the
Government of India for inclusion of these
poor tribes in the List of Scheduled Tribes.
Apart from their economic benefit, unless this
ordinance is passed, the Election Commission
may not be able to demarcate their
constituencies which would continue to
remain general seats, with the result that these
poor tribes would never come up in future and
also represent in the State legislature.

T would like to offer my sincere con-
gratulations and gratefulness to the Minister
and to the Government of India because they
have taken care for these poor
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[Shri Jerlie E. Tariang]
and small tribes. | belong to the majority
tribe. In fact, we are the majority tribes in the
whole of the State, but I feel it would be very
very unfair that they should go unrepresented
in the Assembly and that they should be
denied the right as other fellow Scheduled
Tribes enjoy.

1 would also like to express my gratitude to
the Members on the other side, because
whenever the question of North-East and
hilly areas comes up, they always have
supported its cause. | have noted that none of
the Members has opposed the Bill. Once
again | thank the Minister who has taken
pains to ratify the Ordinance through this
Bill. I im also grateful to the Government for
promulgating 'he Ordinance in the interest of
these people. | 'hope that by this ratification
they will remain grateful to this august
House. Thank you.
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SHRI DHARAM CHANDER PRA-
SHANT (Jammu and Kashmir): Sir, the Bill
is a simple one. It is an amendment to
include three tribal communities of
Meghalaya in the list of Scheduled Tribes.
They are Boro Kacharis, Koch  and Raba,
Rava. | have been to Meghalaya and
studied the various communities and their
grievances. Whether it is a scheduled Tribe
or a Scheduled Caste, they had been suffering
for times immemorial. They are downtrodden
communities,  suppressed by high caste
people. I fully agree with you when you were
voicing about their conditions in various
parts of the country. We have seen, our
Constitution and the President's Order have

4

given safeguards and benefits to the
Scheduled Tribes and Scheduled Castes.
But these have not been fully

implemented. Various hurdles have been
created in the way of these Scheduled Tribes
getting benefits in services and other places.
I request the honourable Minister to look
into their grievances so that these
communities no longer linger and after
forty years of independence. But the matter
does not and with inclusion of these three
communities.  There are SO0 many other
communities.  In our State, Jammu and
Kashmir, Ladakh is a backward district.In
principle the Central Government and the
State Government have agreed that the
peoplg of Ladakh should be declared
Scheduled Tribes. But up to this time this
decision has not been implemented. | request
the  Minister to agree to the request of the
Ladakh is and include them in the list of
Scheduled Tribes. Then. in Jammu there
is another community, Gaddis. They live
on high mountains, snow-clad mountains.
They have no link with the plains. They have
also been neglected. They are not listed in the
Scheduled Tribes. . .
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SHRI DHARANIDHAR BASUMATARI;
What about Gujjars?

SHRI DHARAM CHANDER PRASH-
ANT; They belong to the Muslim Com-
munity, They do not want to become
Scheduled Tribes. In Jammu and Kashmir
Gujjars are Muslims. So, these Gaddis who
live On high mountains, snow-clad
mountains, should also be included in the list
of Scheduled Tribes. Similarly, there are so
many different communities in Himachal
Pradesh also like Gaddis who live there
without getting the benefits granted by the
Constitution. With these words | support the
Bill and say these three communities should
be included in the list.
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faggs =+t @ T F o=@ W
fatry s 1 wH T o7 F T faouw
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oTT F1 £ IAF I SR o v
97 1 * & f9rem §7 7wy RTET
T e F1 omAafan qawfagr v
wgEr W osa afrat e afenfag @0
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41 41 3|E 3 faw & s
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7 ¥am dfgar fealosy £ s
¥ faodta 2 afi@ w#z &1 WS-
afafafgal £ s=wwio 1 dr & 1 =&
St oew g ¥ o&Hmv faw g
AfF wmEg ¥ sna & 49 § W
oA A A AT W OTHTET THET
weqiEW & wien i A9aE & GEr)
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A1 fzmd wgr o3 f5 =T 1988
WOWHHA © FWA B g 7|
WEa W owwg M A IR
Jia & wHT I HEE A FUAT 4l
e THET, IR WA T W 4R i
#goiraw AT wwy wfen ) mmEw,
qrzafe wlewm T S s 2w g7
4H AT, 9 WEATY AT
fyssfer wfens &0 e &y i
a7 27 AUH 4T TAAL I g1 W
o geny odr fa e ompoar
M geak® WAy T oawed W
TT WEATT W d GHEE, 1949
o fawmw e fed o & Fwd
I 8T HAE WER ITgE ST
WA £ 1 THE WA G T A weAT
ST w1 oF qF @1 {4 waa Ay,
1949 ¥ 3AH WEATT [ q OQU4A
famr =g fon 7 oo 9wz & -

It is a wrong convention for the
Executive Government to promulgate
Ordinances mainly because of some rea-
son. That power is to be exercised only
when there is an emergency and the
Legislature could not meet. It is not a
desirable precedent to promulgate Or-
dinances for at one time an inconvenient
legislation might be promulgated in that
manner."

FFW 25 AFELY, 1950 W1
TIF WAl A1 Wq1gT AF ARE o

"The procedure of promulgation of
Ordinance is inherently undemocratic.

IR 4E FTEM 17 F9, 1954
wY frar foaenw =37 T
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"The issue of Ordinance is undemocratic
and cannot be justified. We as the First Lok
Sabha cany the responsibility of laying
down traditions. It is not a question of
preventing the Government, but it is a
question of precedents and it this
Ordinance-issuing is not made a limited
function, the result may be that 'n future the
Government may go on issuing Ordinances
and the Lok Sabha will have no option but
to rubberstamp those Ordinances.”

W7l fidzd ag 2 @ w1 wmiew
FUW [T F II KWL B0 OH
CETE (B C R L SR G U
IHA Yey I & AT REAA wIA
FrOFE Wifa@ 490 A L WAl
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i g7 WAl Wl B i
wiwaT GvsT WEAl o1 AW orEr
difs @ 1 FAT wxA Wi afREae
q AT F7F AZ (MIAFT s1FT
g WA wAr 2, wfew wa g2w
¥ greprr 51 oA wfa W dwad
weqfadt ¥ wa waE &)

At oW aiEg o qF AWM 0|
AT SrEwT qF W i |
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ez W owfaw won wfzge o mf
T fasdr % eiEl wmOT A mrf
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WP 13 9giE & N8 'mﬁ
arr 4t fw ogwiy S 2gEr AT,
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e+ ww swifa w1 sET 93w
T HTET ﬂﬁ‘?—f swAmE & HEr
Wadl & wWmo oWy faaes 2
f& @It 297 937 ¥ ®@& wfa g
a4 A wfE W owas
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FEM IR A A( FT WG OE
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fFar & 1% alam wiw 4 alw
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"In a letter addressed to the Prime
Minister on a query from the Prime
Minister's Secretariat, Mrs. Ramakrishnan
has pointed out that while foe khatik caste
has been treated as Scheduled Caste in the
Noithern States, it has been treated as a
backward class in the Southern States."
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& SHEl EUT BwIOE

(SHRI NAGEN SAIKIA (Assam): Mr.
Vice-Chairman, Sir, much has been said on
this Bill which is of very simple nature and
only a little has bten left [or me. Sir, | am
opposed to the practice of the Government
coming with a Bill afte taking some aclions
under the umbrella of an Ordinance
promulgated conveniently to the Government.
This practice should not be allowed to
continue. Of course, | fully support the
inclusion of rne Boro Kacharis, the Koches
and the Rabhas as Scheduled Tribes to the list
of tribes in Meghal It is a long-standing
demand of those Tribes in Meghalaya and it
is good that the Government has taken up the
matter just now. But there are many other
Tribes in he country awaiting inclusion in the
List of Tribes. | want to knpwsg upon the
Government that it should prepare a com-
prehensive list of Tribes after making a full
review of it so that such piecemeal ar-
rangement can be avoided.

Sir, | have an important point. | want to
point out two wrong entries in the Bill. There
is no Tribe 'Raba as such in Meghalaya or in
any other State in the North Eastern Region. |
hope the Minister would take note of it and
ensure that no word without a meaning would
be entered in the List of Tribes. My other
point is that the name of the tribe 'Rabha’ is
also entered in the list wrongly as Rava.

AN HON. MEMBER; is it in English
version, or Hindi version?

SHRI NAGEN SAIKIA: In Hindi and
English also. It should be spelt as Rabha' and
not 'Raba’. There is no tribe to be named as
'Rava’ in Meghalaya or any other State in the
whole of the North-Eastern Region. There-
fore, this name should also be correctly-spelt.
The word 'Boro' is also spelt as 'Bodo’. This
spelling is also there.
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SHRI DHARANIDHAR BASUMATARI: a9 AT AF TH HF9 H FIAT 2
We call it '‘Boro'. Somebody called it 'Bodo'. 11?1‘ e W"’PIT qoamr oamm W
] Tl
Fgr & wweam wsr oA oW &
SHRI NAGEN SAIKIA: Moreover, there fam #m wrfaat & fao faorfes
is anothner equivalent term for the Koches TR S ’
also, and it is 'Rajbhansi'. The 'Koches' are ?ﬁ Jﬁ\ ;ﬁT - bl q:.;,rT w.;r
called as 'Rajbhansis' also. | think if you give ‘JW 'T T fa FIT ! J
entry only to the word Koch' and not Wy & A wgm R oen
'Rajbhansi’, it may sometimes mislead. A g IrsEl F WOA-wId vy
Moreover, | found in the Bill the term 'Boro ¥ s wfen & wfa own &
Kacharis' in the plural form while the terms faerf= ok qq st F? ogfE
'Koch', 'Raba’ and 'Rava' are in the singular (PO A s ‘g
form. There should not be any discrepancy. 'ﬁﬂ @ f:r ag q VR ;ﬁ'r
And it is difficult to understand the logic AL ff»fftﬁ ’:’I‘ll\l_ﬂ‘l_ wt ﬁﬁfm
behind it. | hope, before the Bill is passed, asft 27 % fawmfer  owmE qrr
the hon. Minister would take necessary steps T4 OO0 FET 9 Z 7 omiw owd
to correct all these entries. == faf o1 g7 oy wemrEM B
1 FEF E, ®OET El, A7 %4

With these words, | support the Bill. . !
Thank you, Sir. i{T Hal WelEg
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A1 gqE wadr ghifau qFr 41
"ZT BN ug A4 @ 9 fa #fyg
fam o1 ®E gg A% dqT AY
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W 4T W TAFEA F AW ST
41 AT WMEa w2 &0 AT #
AT U T W W@ o9y fx o7
At T1Eew B2 BO § THET AT
fayr s wufAe gw T @ws wfeqw
Fig ¥ foam zwu g win S
a1 ) THIAO gRA 3§ W) we
W9 BA a2 § 4yt Y, BW nIOE
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0% AlAdN gEE 7 e fw
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F ow ma wIe fegr o g,
IAH AV Feh Al SHED &I
H1fg0 | wg gHAT WAHG HFIT F
Ar-fafaezs & st faast faq 2,
IHF fzma q g ofwa goowig
g 2 ¢ f& zaw At ¥ o
Zoa i 2 & w7 W e
AE g _F O3ITH g ®z & oft
Ffgu-—=z % nx fgem ¥ gAT
feed % @wa #, SAEERE 7 O
4T2) AgT T e 2 Wi ogEw
f1 ¥ A qg 7 fv AR aie oz
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qMa w20 Fr§ 9 ®ga 7 wE
F e B, Ar A afeyt A grl

SHRI NAGEN SAIKIA: An Englishman
pronounces 'Gandhi' as 'Gandi'. Shal| wo
write 'Gandi'?

DR. RAJENDRA KUMARI BAJPAI:
We should not enter into that controversy.

SHRI NAGEN SAIKIA: When it is wrong,
it should be corrected.

DR. RAJENDRA KUMARI BAJPAI;
When the Chief Minister of Meghalaya has
communicated this spelling. | have to ac-eepl
that.

SHRI NAGEN SAIKIA: It should be
referred back to the Meghalaya Government
and we should get it corrected.
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DR. RAJENDRA KUMARI BAJPAL:

All right.

SHRI NAGEN SAIKIA: The House
should not make a wrong entry in the list.

DR. RAJENDRA KUMARI BAJPAL: In
this, we have gone by what has been given to
us by the Meliagalaya Government;
(Intemiptions) | am grateful to the hon.
.Members that he has brought it to my notice.
But at the same time. | have explained it thai
as it has been written this way, we Inve
accepted it | would again say that spelling or
pronuciations are different in different places,
specially in the case of the names of tribes.

. SHRI NAGEN .SAIKIA: My point is, it
should he 'Rabha’ and not 'Raba’. A. person,
whether he is in Meghalaya or in Assam Or in
Delhi, will write 'Rabha’ and not 'Raba

DR. RAJENDRA KUMARI BAJPAI:
As | said. that is what bas been propose' to us
to by the State Government and we liave
gone by that.

Sir, 1 think, these were the points which
were raised. Questions were raised about
inclusion of various tribes. These things can
he taken up when a comprehensive Bill is
brought forward.

SHRI PRAMOD MAHAJAN: When is' it
likely to come?' You have been saying it for
the last twenty years.

DR. RAJENDRA KUMARI BAJPAI:
I cannol give a specific date.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): It is | continuous
tense.

DR. RAJENDRA KUMARI BAJPAI:
I can only say...

SHRI PRAMOD MAHAJAN: Kindly give
me the year. T am not interested in
the date.

DR. RAJENDRA KUMARI BAJPAI:
Thai is not the point When it comes, it will
come to you.

Sir, since it is a simple Bill and nobody has
any objection, | would request the hon.
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Member to withdraw the Statutory Reso-
lution so that the Bill can be passed.

SHRI J. P GOYAL (Uttar Pradesh): I
would request the hon Minister to throw
some light in regard to the recommendations
of the Mandal Commission.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr Goyal, you
were not lice.  Many of your colleagues
have spoken.

DR. RAJENDRA KUMARI BAJPAI: We
are not diseussing Mandal Commission today
and this is only a very simple limited Bill.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Now I shall first put
the Resolution moved by Shri Pramod
Mabhajan to vote. The question is;

That this House disapproves of the
Constitution (Scheduled Tribeg) Order
(Ameadmept) Ordinance. 1987. (No. 5 of
1987). promulgated by the President on the
19th September. 1987"

/ he motion was negatived,

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Now T shall put the
Bill moved by Dr. Rajendra Kumari Bajpar
tovote. The question is:

That the Bill to provide for the inclusion
of certain tribes in the list of Schedule
Tribes specified in relation to the State of
Meghalaya, as passed by the ok Sabh !. be
taken into considertion"

The Motion was adopted.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): We shall now take
up clause by clause consideration of the Bill.

Clauses 2 and 3 were added to the Bills.
Clause 1, the Enacting Formula and the Title
were added to the Bill.

DR. RAJENDRA KUMARI BAJPAI:
I move:

"That the Bill be passed.”

The question wat put and the motidn was
adopted.



